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0.A, NO. 2295/1995

New Oelhi this the 16th day of May, 1996.

HON'BLE SHRI JUSTICE A, P. RAVANI, CHAIRPMAN
HON'BLE SHRI K. MITHUKUMAR, PMEIMBER (R)

4, Banmali Dass S/0 Late
Na L. DaSS, R/D E-.-19’
Rouse Avenue,

Neuw Delhi-’ZQ

2, Sanjay Kumar Ddss S/0
Banmali Dass,
R/0 E-19, Rouse Avenue,
New Belhi, coo Apnlicants

( By Shri J. K. Bali, Advocate )
-Varsus-

1. Union of India through
Secretary, Ministry of
Urban Affairs and Employment,
Nirman Bhawan, New Delhi,

2, The Director,
Directorate of Princing,
'B' Wing, Nirman Bhauwan,
New Delhi,
3, The Minager,
Govt. of India Press,
Minto Road, New Delhi,
4, The Manager,
Govt, of India Press,
Ring Road, New DBelhi, cso Respondents

( By Shri Mdhav Panikar, Advocats )
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Shri Justice A. P. Ravani -
| Applicant No.1 was serving as Compositcr in the gji:f
Government of India Press, He retired on thas a?teﬁncﬁﬁVT»
of January 31, 1995, He occupied Government quarter N
No., E-19, Rouse Avenue, Delhi, He vas scught to be
qvicted from the said quarter, Howsver, applicant
No.2, the son of applicant No,1, got Govermnent job_‘
in the forenoon of January 31, 1995, On this grcunﬁg
he claims that he should not be esvicted from the :

quarter in question, The Estate Officer as per mrdsz'fﬁﬁf
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dated November 22, 1995 (Annexure-A) passad order of
gviction without even referring to the question
as to whether the applicant No.,2 was required to bo
allotted and/or regularised occupation of ths quartara-‘:

1t is this order which is under challenge in this D.&ojfg

2, When the application came up for hearing, the -
learned counsel for the respondents submitted that
applicant No,2 would be eligible for being alletted
a quarter of one type below as per’the provisions of
relevant rules. He, however, submits that within a
period of three months, applicant No.2 will be
allotted the residential quarter of the type to which ..

he is entitled to, that is, type II,
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3. In vieu of_the aforesaid factks mndeiboumsiarlzy, .
L/\ PNy b,eu’wa i (0‘.“""0( %\ e 2Ry b A & v\.L\‘;,\;43 L
L&e are of the opinion that if the following directicns -
are given and the application is disposed of, it would

meet thé'ends of justice :-

Respondent No.4, that is, Menager, Government of
India Press, Ring Road, New Delhi, shall pass
appropriate order of allotment of quarter in favour
of applicant No,2, Shri Sanjay Kumar Bass, withip
a period of thres months from today. Respondent Ng.4
shall also see to it that after passing the order of

allotmant the possession of the same is handed gver to -

[

applicant No.2 within the aforesaid peried. On receip:i: @ |
of order of allotment and the possession of the
quarter by the applicant No,2 pursuant to ths ordaph
that will be passed by respondent No.,4 herein, ths
applicants shall immediately vacate the quarter
presently occupied by them, The arrears of dues

o Mol W e Wavy dats alvedy Fevmad o
that may be damanded%Py the respondents shall ke paid 1]
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by the applicants within one month from today, In
case the applicants have any dispute with regard to

the arrears that may be demanded by the respondents,

it will be open to them to raise the dispute in regaré -

to the dues in accordance with law, Till the
residential accommodation is allotted to applicart
No.2 as stated above, the applicants shall nst bes

evicted from the quarter in question,

4, With the aforesaid directions and observations,

this application stands disposed of, Ng costs,
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( K, hukumar ) (A, P, Rayani )
Member (A) Chairman




